SCHEDULE
FORM A
PUBLIC ANNOUNCEMENT )
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF i
SHYAM GINNING AND PRESSING PRIVATE LIMITED

RELEVANT PARTICULARS

1. | NAME OF CORPORATE DEBTOR Shyam Ginning And Pressing Private Limited
3. | DAIEL OF INCORPORATION OF CORPORATE 01/10/1996
DEBRTOR

3. | AUTHORITY UNDER WHICH CORPORATE ROC-Ahmedabad
DEBTOR 1S INCORPORATED / REGISTERED

4. | CORPORATE [DENTITY NUMBER / LIMITED U17119GJ1996PTC030847
LIABILITY  IDENTIFICATION NUMBER OF
CORPORATE DEBTOR

5. | ADDRESS OF THE REGISTERED OFFICE AND 27-National Highway, Rajkot- Gondal Road.'m:
PRINCIPAL OFFICE (IF ANY) OF CORPORATE | Hadamtala, Tal:Gondal, Rajkot, 360311~ India,
DEBIOR

6. INSOLVENCY  COMMENCEMENT  DATE N 12.09.2024
RESPLCT OF CORPORATE DEBTOR

7. LSTIMATED  DATE  OF  CLOSURE  OF 11.03.2025
INSOLVENCY RESOLUTION PROCESS

B. | NAME AND REGISTRATION NUMBER OF THE Bhupendra Singh Narayan Singh Rajput
INSOLVENCY ~PROFESSIONAL ~ ACTING  AS | Reg.No. IBBU[PA-UO]/IP-POOSWJ’ZO17-18“0715
INTERIM RESOLUTION PROFESSIONAL

0. | ADDRESS AND E-MAIL OF THE INTERIM | A-309, ATMA House,
RESOLUTION PROFESSIONAL, AS REGISTERED | Opp. Old RBI, Ashram Road

WITH THE BOARD Ahmedabad - 380 009

Mobile No. 9426014155

email.: cabsrajput309 @gmail.com

10. | ADDRESS AND E-MAIL TO BE USED FOR Address same as mentioned in sr. 9
CORRESPONDENCE ~ WITH  THE  INTERIM Email 1D:: jn_shvaml‘)‘)ﬁﬁ gmail.com
RESOLUTION PROFESSIONAL, IF DIFFERENT
FROM THOSE GIVEN AT SL. NO.9.

11. | LAST DATE FOR SUBMISSION OF CLAIMS 26.09.2024

12. | CLASSES OF CREDITORS, IF ANY, UNDER N.A
CLAUSE (B) OF SUB-SECTION (6A) OF SECTION
21, ASCERTAINED BY THE INTERIM
RESOLUTION PROFESSIONAL

13. | NAMES OF INSOLVENCY PROFESSIONALS NA
! IDENTIFIED TO ACT AS  AUTHORIZED
| REPRESENTATIVE OF CREDITORS IN A CLASS
(THREE NAMES FOR EACH CLASS)

14, (a) Relevant Forms and Web link:
(b) Details of authorized representatives | https://ibbi.gov.in/en/home/downloads.
are available at: Physical Address: NA

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Shyam Ginning And Pressing Private Limited on Date of order :
12" September.2024.

The creditors of Shyam Ginning And Pressing Private Limited, are hereby called upon to submit their
claims with proof on or before 26™ September.2024 to the interim resolution professional at the address
mentioned against entry No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A I'inmcial.crtdilor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class in Form CA.

Submission of false or misleading proofs of claipshmll attract penalties. T\A/

Date : 14/09/2024

Bhupendra Singh Narayan Singh Rajput
Place : Ahmedabad pe iy 4 - .

Interim Resolution Professional
AFA valid till 30.06.2025

Scanned with CamScanner




SATURDAY, SEPTEMBER 14, 2024

SCHEDULE
FORM A

PUBLIC ANNOUNCEMENT
[Urder Reguiation B of the Insclvency and Bankruptcy Bosed of India
iInzatvency Resalution Prozess for Corparate Persans] Regidations, 2096)

FOR THE 7
SHYAM GINNI

dare -cr__.r".‘i, Canara Bank Canara Bﬂﬂh
Parle Point Branch, Surat

Ta,

ENTION OF THE CREDITORS OF
G AND PRESSING PRIVATE LIMITED

RELEVANT PARTICULARS

e

Mame af conporate dedtor Shyam Ginning And Pressing Private Limited

Pl | —=

.| Date of incorparation of corporafe debloe | 011 0F986

ROC-Almmadabad

[

Aulbangy under which comporale debihor
is incorporatad | registered

4 | Corparale Idanfly Mo [ Limiled Liabilily
Idandificalion Mo, of corparata dabiar

719G 9EFTCIE084T

5 | Address of the ragesiarad offce and 27-Malional Highway, Rajkol- Gondal Road, A
principal ofice (il arry) of comorate deblor] Hadamlala, Tal:Gondal, Rapal 360311- India

DEMAND NOTICE

Bate : 31.08.2029

Mr. Murlidhar Prasad (Borrower)

Mrs. Anita Devi (Borrower]

Address : HZ347, ShivEhakt Magar, Kansad Sachin, Surat, Gujarat - 394230,
3. Mr. Sunil Patil {Guarantor], Addrass @ 1224, Vrindevan Society,

Eanakpur, Kansad, Chorasi, Sural, Guparal - 394230,

Dear Sir / Madam,

Sub : Motice issued under Section 13(2) of the Zecuritmation and Reconstrctian
of Fmancial Assets and Enforcament of Security Interest Act, 2022,

You have available folowing Loans/Credit Facilities from our Parle Point Branch.

B Insalvency cormmentemesnl dafa in 12052024
raspact af coporale deblor

T | Extmatad dale of Sasure of msthvency | 17.03.2025

rasciulion procass

Type of Loan | Loan Amount | Liahility with interest as on 29.08.2024
Housing Loan Rs.
71779740001627 |  21,85,000,- Rs. 19.44,512.30

"B | Name and redgestralion ramber of the
insoivancy profassional acling az
intarim resolution professonal

Bhugendra Singh Marayan Singh Rajpul
Rleg.Mo. [BBINPA-001/IP-PODAET 2017 -
1810715

S | Address and g-meal of bie nlesim
rasciulion prodessionel. a5 registersd
with the Board

A-308, ATAA Heouse, Opp. Oid BB, Ashram
Road Ahmedabad — 380 039

Mobile No: 8426014155

email; cabsraput3l9@omal com

Address seme as mentioned-insr 8
Email I - ip-shyam 1986 @ gmal com

10 Address ard e-mail fo be used for
correspandence with the menm

raspiution professiongl
11| Last data far submission of cleims 28002024
12} Classes of credilors, if any, undar MA,

clausa (b of sub-secton {B4) of secton
21, ancertaned by the intarim resolutan
professional

13| Mames af Insoivency Professionals MA,
identified o &l &5 Authoniged
Representatie of credsars in & dass
[Three names for sach cass)

—
=

[a) Felevant Forms and 1aivab Bnk: hpscibbe oo infenhomeidosnioads
() Dataits of authonzed reprasentatives| (B Physicel Address: KA
&g awaiable af:

SCHEDULE

The abowe said loan £ credit facilities are duly secured by way of mortgage of the
assats more specifically described in the schedubs haraunder, by virtue of the
redevant docurments execisted by wou in our fevour. Since yiou hed failed to discherge
Lo lihalitios as par tha terms and conditions stipulated, the Bank has chassifiod the
debiz as NPA on 29.08 20248 Hence, we hereby issue this notice to yvau undes
gection 132} of the subject act calling upon you 1o discharge the entire liability of Rs.
19,44,512.30 (Rupaes Mineteen Lakh Forty Four Thousand Five Hundred Twelve
and Paisa Thirty Only] with scorued and up to dete inferest and other expenses,
withen sixty daws from the date of the natice, Fading which we shall exercize all or any
of the nghts under Section 13(4) of the subject Act,

Further, you are hereby restramed from darling wath any the secured azsels
mentianed m the schedule in any manner whatscever, without our prier consent. This
is without prejudice to amy other rights available to us under the subject act and / or
any othar law in force.

Your attention is imvited to provisions of sub secton [8) of Section 13 of the
SARFAESI Act, in respect of time avaikable, to redeem the sacored assets.

The Demand Notice had also been issued to you by Registered Post Ack-due to
vour |ast know address available in tha Branch record,

The specific detais of the sssets MorgageHypothecated are enumarated hersunder

Motica s haraby givan that the Mational Compeny Law Tribunal has ordered the commeancamant
of & corporate insohency resciution process of e Shyam Ginning And Pressing Private
Limeted cn Dase of arder : 12th Septembar 2024,
Tha cradtars of Shyam Ginning And Pressing Private Limited, e hewby caled upon o
suhmi their daims with praol an or before 26th September 2024 8o the interim resciulion
professicnal at the eddress mentionad against entry Mo 10
Tha financial cradfors shall submil thair claims wih proof by alecionic maans enly. Al albkar
cradiars may subsmil the claims with proafin parsan, by post or by elecinanic means.
Afnancial cradilor belanging b a Giass, a5 Betad againsl the antry Mo, 12, shall indicale ils choica
of autharzed regrasentalive from among the three insolvancy professionals listed agaits! enlny
Mz 13 o act as authonzed representative of tha cle=s in Fom CA.
Submissianof fetza or misleading pracs of claim shall atiract penalbies.
di-
Bhupendra Singh Narayan Singh Rajput
inferim Resolution Professional
AFA valid till 30.06.20 25

Diata! 14.09. 2024
Flaza: Ahmedabed

Mama o : P :
itle Hokder Details Description to be given
Immovabla Property beanng Plat Mo, 554, Adm, about area
M Muitidha 25.00 Sq.. I'-."Il:rs: alang with undivided share of Road and COP
Ftamd & of the said Society known &s Gujarat Slam Clearance Board,

with all appurtenances partaining therean, standing on kand
bearing Revenue Surwey No. 180, 185 10 197, 1917, 18172,
193, 194, 195, 197, 19851, 1982 end 1585/3, its Block Mo,
1657, 198, 268, 207, 203, 204, 208, 270, 211 213, 209, 216
and 217 of Village - Sachin - Kansad, Dist. Sural, Taluka -
Choryasi, Bounded by (- East : Plot No. 586, West : Rosd,
North : Plat Mo 553 Sowuth : Plat Mo, 555,

Mrs. Anita Devi

5d-,
Authorised Officer, Canara Bank

Date : 31082024
Place - Surat

Manpasand Beverages Limited

CIN : L15549GJ2010PLC063283

Registered Office: 1768 & 1774 Patki - 1, Village Manjusar Tal, Savli,
Vadodara, Guparal - 381 775, Phone No ; 81-266T7-290290-291,

Emall ID: mblconnecti@manpasand.info,
Website; manpasandbeverages com

MNotice of Extra Ordinary General Meeting,

E-voting Information

Maotica is hereby givan that an 1" Extra Ordinary Ganeral Maeating (EGM)
of the Members for the Financial Year 2024-25 of Manpasand Beverages
Limited will ba held on Friday, 04" Oclober, 2024 at 1.00 PM. through
video conferencing or Audio Visual means as per provisions of
Companies Act, 2013, Rules framead thersunder and SEBI (Listing
Obligation and Disclosure Reguirements) Regulations, 2015, read with
the Ministry of Comporate Affairs Circulars date April &, 2020, April 13,
2020 May 5, 2020, January 13,2021 and May 5, 2022 (collectivaly "MCA
Circulars’) and SEBI Circulars dated May 12, 2020, January 15,2021,
May 13, 2022 and January 05, 2023 (collectively SEBI Circulars’)
without physical presence of Members at a common venue.

Motice aof EGM has been senl enly by email to all such member whosea
email address are registerad with the Reqistrar & Share Transfaer Agent
of the Company and'or Depository participant in accordance with MCA
Circulars and SEBI Circulars. The Motice will alzo be made available on
Company’s website manpasandbeverages.com and on websile of BSE
Limited www.bseindia.com and on weabsile of N3SE Limited
wiww nseindia.com

Mambers can join and pardicipate in EGM through VC/OAYM anly,
Members attending the Meeting through VC/DAVM shall be counted for
the purpose of reckoning the quorum as per Companies Act, 201 3.
E-voling: The Company is providing ramote e-voling {Prior to EGM) and
e-voting during the EGM facility made available by Mational Securities
Depository Limited {'WNSDL') o the members, as on Cut-0ff Date, to cast
their vetes on all resolutions set out on the Notice of EGM Detailed
Instructions for attending the EGM and casting votes through remote e-
voting and e-voting during the EGM are provided in the Notice of EGR.
Company has fixed Friday, September 27, 2024 as the Cut Off Date 1o
dzcertain the eligibility of Members fo attend and vole by remote e-voling
or by e-voling or by e-voting at the EGM, Members whose names are
recardad . in Register of Mambers or Register of Beneficial Ownars
maintained by the Depositories as on the Cut-off date i.e. Friday,
Saplamber 27, 2024 shall ba entitled to vola either by way remola e-
voting or e=voting on the date of EGM.

The remote e-voting period shall commence from Tuesday, D1st
October, 2024 at 9.00 AM. and end on Thursday, October 03; 2024 al
300 PM. The remote e-voting would be disabled by NSDL for vafing
lhareafiar.

Ahmedsbad Zone | 158 Floor, Baleshwar Square,
Sar Khef- Gandhinagar Highaay, Oop. BCON Temple,
Ahmedabad-380015 Gujaral.
E:mail; cmarh_aha@mahabank co.in, bom13ibEimahabani.co,in
WITHOUT PREJUDIGE
BEY RPAD | COURIER  HAND TO HAMD !/ PASTING
M/s. Chikodra Qil Trading & Services Pvt. Ltd & Others
Property at ; Agriculture land situsted at RS No, 583 & Khata No. 6489-Area
7183 5g.mtrs, Mouje Tarsali, Viadodara City (South), Vadodara
M/s. Chikodra Oil Trading & Services Pvt. Ltd & Others
Chikedra Fractors Chikodra crossing, Opp, Auto Parts 11, No. 8, At & Posl-
Waghashi, District Anand
Rajendra Manohar Bhatia
Chikodra Fractors Chikodra crossing, RIOAST, Shankheshwar Sociaty, Near
Akashwani, Makarpura, Vododara-390003
amt. Anita Rajendra Bhatia
RIQ AGT, Shenkheshwar Society, Mear Akashwani, Makarpura, Vododara-
3900609
Sudhir Manohar Bhatia
Rio 28, Kashnishwanath nagar, Nehru Marg, Vadodara-390 001
Smt. Runita Sudhir Bhatia
Rin 28, Kashwvishwanath nagar, Nehru Marg, Vadodara-380 001

Sub: Motice to vacate plant & Machineries after taking Physical possession
of secured asset being “ALL that piece and parcel of property being
Agriculture Land situated at R.8.No 583 & Khata No.6489- Area 7183
Sq. mirs, Mouje Tarsali, Vadodara City (South), Vadodara.

.+ DRT-Il, Ahmedabad Order in RP No, 3172016 dated 05.08.2024 Bank of
Maharashtra Vs, Chikadra Oil Trading & Services Pvt. Ltd & Others.
Matice dated 09.08.2024 for vacating the premises fill 16.08. 2024 as per
noticegiven By Court Recetver/Authorisad Officer.,

Mobice dated 08.08. 2024 for vacating the pramises by 12.09.2024.

Cear SinMadam,

With reference to Subject matterand reference, it is here by informed that |, the
undersign a5 a court commissioner was taken physical pessession of the secured
assels on 04,09, 2024 in presence of Pobcs authorties,

Mow this is fo inform you that the said property has been under Phisical
possession of Authonsed Oficer, Bank of Maharashira as per DRT-I,
Ahmedabad Order Mo BF No. 3152016 dated 05.08..2024 forfurther process and
in process io hand over the vacant and peaceiul possession of the property to the
buyers  Auction Purchaser, we have already issued notice and hereby advised 1o
remove all the belongings and moveable ilems from the above mentioned
praperty, which are not altached by Bank/DRT latest by 12.09.2024 befora 10.00
am. During vacating of premisas, some scrap lems’ bikel scooty/truckicrana atc
[ Tabla mentioned Below) arenot claimed by anyone Gl 13.09.2024,

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

IDFC FIRST Bank Limited
{erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited)
CIN ; LEST10TNZD14PLCD9TTE2
Registered Office: KRM Towers, 8th Floor, Harrington Road,

Chetpet, Chennai-600031, TEL: +31 44 4564 40400 | FAX: +31 44 4564 4022,

APPENDIX IV [Rule 8(1)]
POSSESSION NOTICE (For Immovable Property)

VWineneas the undersigned baing the Authorsed Cfficer of the IDFC FIRST Bank Limited
{erstwhile Capltal First Limited and amabgamated with IDFC Bank Limited) under the
Secunszation and Reconstruction of Financial Assels and Enforcement of Security Inmenast
Ack, 2002 and in exencse of powers confermed under section 13(12) read with nule 3 of the
Secunty interest (Enforcement) Rules, 2002 issued a demand natics dated 200123023
caling upon the borrower, co-borrowers and guaranlors 1. PRASHANTEUMAR
DHARSAMSHIEHAI PATEL. 2. SEEYARA TEXTILES, 3. VEENA PRASHANTKUMAR
PATEL, 1o repay the amounl mentaned n the nobos being Rs. 2.71,36,238.00)- (Rupees
Two Crore Sevanty One Lac Thirly Six Thousand Two Hundred Thirty Eight Only) ason
20,1 2.27023within 60 davs fram the date of receptof the said Demand nobica.

The berroviars having Jaded o repay tha armount, nolica @ hereby givan bo (ha bomoser
and the public in general that the undersignad has laken Physical Possession of the
propesty describad herein below in exarcise of powers conferrad an him undar sub -
sechion (4) of saction 13 of Act read with rule 8 of the Sacunity Inlarest {Enforcamant) Rules,
2002 on this 09" day of SEP 2024.

The borrowers in particular ard the public in general is hereby caulioned nol Lo deal with
The propedy and any daalings with the proparty will be subsacl ba the charge of THE IDFC
FIRST Bark Lamiled {erstwhile Capital First Limiled and amalgarmated with IDFC Bank
Lirnited) for an armauntof Bs. 2,71,36,2 38 000- (Rupees Twa Crore Seventy One Lac Thirly
Six Thousand Two Hundred Thirty Elght Only) and sberast thenaan,

The barrowar's attention is invied to provizions of sub - Secton §8)0F Saction 12 of the
At inrespectoftime available, toredeem the secured assats.

Description of the Immovahle properties,

Item-1:- A8 That Pece And Parcal Of The Property Bearng Flat No. 1003 Ga The 10t
Floor, Admeasuring 288.10 Sg. Mirs. (super Built Up Area), Along With 71.41 Sq. Mts.
Undivided Share I The Land Cf Road &G0 g In "sunya Enclave Of Tower N 8%, Siluats
Af Revenue Survey No. 14572, T. P. Bcheme Mo, 4 (umra- Sowth), Final Plot Ma, 138 Of
Moje Umra, Gity OF Surat, Gugarat-395001, And Bounded As; East: Passage#ftislairs
Waest: Open Space, Morth: Cpen Space, South: Dpen Space

Hem-2:- All That Piece And Parced Of Propery Bearing Phat Mo, 20, Admeasunng 103,06
S0, Mirs., & 4.35 8q. Mirs, Margin Along With 30,63 5q. Mirs, Undivided Share bn The Land
Of Foad & Cop, Toled Admeasuring 13804 3q, Mirs., In "dhwarkesh Sociely Part-17,
Situated Al Revenus Survey Na. 3, Block Mo, T8, T. P Schame Mo. 18 {malavarachha),
Firal Plot Mo, 26, Mew Final Plot Mo, 3001, Of Mole Motavarachha, City Of Sural, Gigarat-
134101, Bounded As: East: Plot No, 12, West: Society Internal Road, Morth; Piot Mo, 21,
Bouth: Socialy Intemal Raad Sdl.

Authorised Officer

IDFC FIRST Bank Limited

[erstwhile Capital First Limited and
amalgamated with IDFC Bank Limited)

Date:09-08-2024
Place: GUJARAT
Loan Account No; 15630007 48578667

IDFC FIRST
Bank

T Lakhtar Branch : Sahajanand Complex,
g aaj rotid é‘ﬂﬁ]’ 15t Floor, Shivani Darwaja Chowk,
j Bank of Baroda  Lakntar, Dist - Surandranagar
Appendix IV [See Rule 8 (1)]

Possession Notice (For immovabie Property)

Yihereas The undersigned being the Authonsed Officer of the Bank of Baroda,
unger the Secuntization and Recanstruction of Financial Assets and Enforcament of
Security Inferest Act, 2002 (54 of 2002) and i oxercize of powars conferrad undar
saction 13 {12} read with Rule 3 of tha Securly Interes| (Enforcamant) Rules 2002,
issued a8 Demand Nolice Daled 21.06,2024 ca®ng upon the Borrower Mr
Dushyantsinh Rajendrasinh Rana [Borrower), Mrs. Bhuvaneshvariba
Dushyantsinh Rana (Co-Borrower) o rapay the amaunt mentioned in the notice
being Rs. 6,16,174.38 (Rs. Six Lakh Sixtean Thousand One Hundred Seventy
Four and paise Thirty Eight Only) &5 on 20.06.2024 + unapphied interest thereon +
legal & olher charges etc within 60 days from the date of recaipt of the said nofice.

The Borrowoars having failed fo repay the amound, notice i3 heraby given 1o the
Borrewers and the Public in general that the undersigned has taken Symbolic
Possession of the progerly described hergin below in exercise of powers conferred on
him under Sub-Section {4} of 3ection 13 of Act read with Rule 3 of the Sacurity Interesi
(Enforcement) rufes 2002 on this the 13th day of September of the year 2024,

The Borrower in particular and the Public in ganeral s hereby caulionad not fo
deal with the praperly and any dealings with the propery will be stbject tathe charge of
the Bank of Baroda, Lakhtar Branch, Surendranagar Region for an amount of
being Rs. 6,16,174.38 (Rs. Six Lakh Sixteen Thousand One Hundred Seventy
Four and paise Thirty Eight Only) a5 on 20.06.2024 + unapplied interest thereon +
legal & other changes etc

Thee Bomower's attention i3 invited to provision of sub-section (8] of section 13of
the Act, in respect of ime available, to redeem the secured assats.

Das:npl._inun of the immnvabﬂe Properties

= o i " i e e

Residential Property : Security agreement with brief description of securities
Mention the defail of the Property along with the Boundarnies and Namse of the Dwmer
as par Sale Deed & Mortgage, also mention date of Morigage and Mortgage Dead
Mo 3260 atong with name of SRO Surendranagar | Mr, G.J, Sonagara, Date of
Morigage : DE.OB. 21T

Sale Dead Mo, 3260, Dated 30082015, Revenue Survey Mo, 533 palki, Plot Mo, 24
paikl, Housa Mo, 4, Land Admeasuring 4752 5q. Mis., Sq. Yd. 57.31, Rajeshwar
aociely, Dppsite 3.R.M, Shopping Mall (Shiv Asdhasr Mard), Dal Mill Rgad, inihe
Municipal limifs of Swrendranagar, Dudhre] Municipal, Ta. ; Wadhwan, Dist L
Surendranagar, Gujaral, As per Criginal Title Deed. Belonging to Smt.
Bhuvaneshvariba Dushyantsinh Rana, Wio. Shr Dushyantsinh Rajendrasinh
Rana. Bounded as under :

East : Plot No. 24, House No. S Nerth : Open Land and Road

West : Plot Mo 24, House No. 3 South : Plot No. 21,22 & 23

Date : 13.05.2024 Chief Manager & Authorised Officer,
Place : Lakhtar Bank of Baroda

dbvaticy e @I:ﬂnam ank | Ganara Bank,
- T p—— Parle Point Branch, Surat

DEMAND NOTICE

To, Date : 31.08.2024
1. Mir. Rakesh Surendra Nayak (Borrower|
07503, Aakash East Poant, Althan Bhimead, Canal Road,
B/h. Bhiv Someshwar Enclave, Bhimrad, Vesu, Surat, Gujarat - 395007,
Alzoat: Flat No. 305, Salasar Residency, Saroli, Surat, Gujarat - 395006.
2, Mrs. Rashmi Rakesh Naik (Borrower]
A-305, SalesarResidency, Saroli, Suratf, Guparat- 395006,
3. Mr Anil Hazari Mandal [Guarantor), Sural, Gujarat - 395006,
Dear Sir/ Madam,
Sub : Notece issued under Section 13(2] of the Securitization and Reconstruction
aof Financial Assets and Enforcament of Sacurity Intarast Act, 2022,
You have avaiable following Loans/Credit Facilities from our Parle Paint Branch.

| Type of Loan | Loan Amount | Liahility with interast as on 29.08.2024
Housing Loan Rs.
71717730001050 | 19.85,000/- e

Thi above said boan / credit facilities are duly secured by way of mortgage of the
assets more specifically descnbed n the schedule hareunder, by wriue of the
rebevant documents executed by you in our favowr, Since you had failed to dischange
tour mabilities as par the terms and conditions stipulated, the Bank has classified the
debis as NPA on 29.08.2024 Hence, we hereby issue this notice (o you undar
soction 13{2] of the subject act calling upen you 1o discharge the entirs liability of Rs.
18,90,0719.08 {Rupess Eightean Lakh Mgty Thousand Mineteen and Paizsa Fouwr
Only] with accrued and up o date interest and other expenses, within sixty days
fram the date of the notica, failing which we shall exercise all or any of the nghts
under Section 13(4] of the subject Act

Further, you are hereby restrainad from daring with any the secured assets
mentioned in the schedule in any manner whatsoever, without our prior consent, This
i without prejudice to any other fghts available to ws under the subject actand [ ar
any otner law mforca,

Your attention is mwited o prowsions ol sub section (B} of Secton 13 of the
SARFAES| Act, inrespectof time svailable, to redeem the securad assats,

Tha Demand Notca had also been issued to yvau by Registered Post Ack due 1o
yaur last Enmem addrass availahis inthe Branch recosd

SCHEDULE

The specific details of the assets MartigageHypothecated ars anumerated hereunder

Nams of . I~ .
it Moddae Details Description to be given
All that piece and parcel of the Immovable Property of Flat No
0/503 on Sth Floor, Adm. about 129000 Sq. fts. Supar Bullt up
Mir. Rakesh 1 B ; - ;
P grea alang with undivided proportionate inchoate share in land
:' K betow of Towver - [ in scheme knowan as “East Point™ constructed
o o land baanng Revenue Survay Mo, 66 & 724, Block Mo, 133, TP
Scheme Mo, 43 (Bhimrad], Final Plot Mo, 35 of Village - Bhimsad,
Taluka - Surat City, Dest. Surat.
Sd-,
Diater © 37.08.2024 Awthorised OHicer,
Place : Surat Canara Bank

i M <2\, Canara Bank | Canara Bank,
I& e ee——] Parle Point Branch, Surat
DEMAND NOTICE

To, Date : 06.09,.2024
1. M. Kavita Jitendra Patil W/ Jitendra Patil (Borrower)
2. N Jitendra Bhikan Patil |Co-Borrower)
Address -1 : Plot Mo, 5; Laxman Nagar, Nr. Ram Nagar, Ravagam, Dindoli Road,
Uidhna Surat City, Surat - 334210, Gujarat,
Address-2 : Plat No. 102, Ambar Vauka Residency, Vill - Bagumara,
Takuka - Palzana, Dist. Surat - 394310,

Dear Sir, Madam,

Suib : Motice issued under Section 13[2) of the Sacunitizaton and Reconstiuctisn
of Financial Asgets and Enforcement of Becanty Interest Act, F0EE,

Youhave evailable following Loans/Credit Facilties from aur Parle Paint Branch.

Type of Loan Loan Amount | Liability with interest as on 05.09.2024
Houging Loan Rs.
3579630000042 9.86,000/- s

The above said loen / credit faciities are duly secired by way of morigage of the
assets mom specdically descrbad in the schodule hereunder, by wiriue of the
ralevant documents execut ed by you inoar favaur, Since you had faded to discharge
tour liabilives &5 per the terms and conditipns stipulated, the Bank has classified the
debts as NPA on 05.09.2024 Hence, we hareby issee this notice o you under
section 132} ofthe subject sct calling upon you to discharga the entire Babdity of Rs.
6,83,429.81 |Rupees Six Lakh Eighty Three Thousand Four Hundred Twenty
MNina and Paisa Eighty One Only) with accrued and up te date interest and ather
expenses, within sixty deys from the date of the notice, failing which we shall
axercise all or gny of the rights under Section 13{3} of the subject Act.

Further, you are hereby restrained from darfing with any the secured assets
mientionad in the schedula inany masner whatsoever, withaut cur prior consent. This
i5 weithout pregehca fo any other rights avadable to us ander the subject act and [ or
any othes law inforce.

Your attention is invited to provisions of sub sectipn (3] of Section 13 of the
SARFAES] Act, m respect of time avadabbe, (o redeem the securtd azsets

The Demand Motice hed also been isseed to you by Registered Post Ack doe to
your lagt known address avaikablo m the Branch record.

The specific details of the assets MortgageHypothecated are enurmerated hereunder

Meame of :
i Ml Details Description to be given _
Immoveble Property beating Plot Mo, 102, Adm, aboyt 42,38 5q,
. Mtrs, [as per KJP Block Mo, 155102, adm. 42,41 3g, Mirs) alonyg
Ji::;dnrﬂ.:ﬂl with undivided propartionate share of COP and Road kand of the
& osociety known as “Ambar Vatika Residency”™ with all
: appurtenances Pertaning therato, standsng on land beanng &
:tﬂﬁ::: situated at Village - Bagumara, Sub Distnct - Padsana, District
suret, Bounded by :- East @ Adj. Plat Mo, 115, West @ Society
Internal Aoad, North : Adj. Plat Mo, 103, South : Adj, Plot Mo 101,
S,
Date : 06.08.2024 Authonsed Dfficer,
Placea : Surat Canara Bank

SrMo

Wehicle Ho

drie

Vahicls No

Parficulars |

APPENDIX -IV-A - E-AUCTION-PUBLIC SALE NOTICE of IMMOVABLE PROPERTY/IES

E-AUCTION-3ALE NOTICE FOR SALE OF IMMOVEABLE ASSETS UNDER THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND

Particutars EMFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH PROVISO TO RULE Bi6) OF THE SECURITY INTEREST (ENFORCEMENT] RULES, 2041

Finamce Limiled

Any person who acquires shares and becomes a member after dispatch
of Notica but holding shares as on the Cul-off data i.e. Friday, Septamber
27, 2024, may obtain log-in 1 and Password by sending a reguest to
evohingiinsdl com or contact the Registrar & Share Transfer Agant of
the Company.

Members present at the EGM through VEOAVYM facility, who had not
cast thair voba through remote e-voling earier and who ara not othenwisa
barred from doing so, shall be eligible to vote through e-vating during the
EGM. Members may atland! participata in the EGM aven after voling by
way of remote e-voling, but shall not be allowed to vole again at the
meaeating.

sharehoddersimembers having any quanies regarding attending the
meefing via VG/OAVM andfor e-voting, may send an email ta
evolingii@nsdl.com orcontact on 022 - 4886 7000,

By order of the Board
Sdi-
ABHISHEK DHIRENDRA SINGH
Flace @ Vadodara Whole Time Director
Date : 1200972024 DIM: 01326637

UGITa SA2TIcT oi<h

.t mdflE
{4 GOVERNMENT OF iNDUA UNDERTARING)

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

Trucx T | Gloe-FR-2E03
Triscs B | GlOSAT-280
Truck b, G5-AT-2930

Truck 0 G J05AT- 2265

o, | Groersoen
Goods CamsrLGW)
EI;’H 142 | Grs-raszs

13, | ROTVISIBLE

Mow we appeal loall, If these fallowing lems belongs to wou contact within One
Week from thes letter or on date of paper publication (contact to Authorised
Officer, ARB Branch (Ashutosh Rajan-8989080944), Ahmedabad for time
schedules for removal of moveable itlems). In case of failure of doing the same as
requested, the &uthorised Cfficerwill fake furiher steps and dispose these items
without further information / inimation to you, Please nofe, ihe expenses
incurred for this process will be accounted and debited in your account.

Please nofe thal in the event of your fallure to comply with our above said
reguest, the Bank will be constrained 1o intiate action as deemed necessary.

Yours sincerely
Court Commissioner | Authorized officer

Chief Manager
Bank of Maharashtra

Bika
Truck
Truck
Truck
Bil=
Scoaly |
Farl of Crane |

MH-04-FP-0145
AL-06-GB-04523
GHIG-AZ-050
GJ05-AT-Z264
S 05N
Gl6-EN-4006

O N L3 P -

Date :13-09-2024

punjab national bank

...the name you can BANK upon!

Efha s Bpad Ri

q. Off.2 9 Floor, Antriksh Brawan, 22 Kasturba Gandhi Barg
_BRANCH OFFICE: 404-406, FOURTH FLOOR, KINGS PLAZA, ASTRON CHOWK, RAJROT, GUJRAT - 360001
Eﬂgl.armt-:urifs.:- indicated n Golemn no-A that the below descrbed immaovanle praparty (1es) described
in Cosumn no-0 morpaged'charged Lo the Secured Credilor, (he consiucivedPhysical Possession of which has been laken (a8 described in Colamn no=C) by the authonzed Officer of
Mis PNE Housing Finance Limabed!Securad Cradilor, will be sald on “AS 18 RE I3, AS IS WHAT 15 and WHATEVER THERE I35 BABIS" as per {he delails menbonad below,
Motice is hareby given fo borowessimorgagon sl egal Heirs, Legal Representatve, (whedbar Known or Unknawn), executaral, sdminiiraton’s), successarfs), sssignesis) of the
respachive ooty margagonslisinse ceciased) as e Gase may be indicaled m Column no-b uncer Rule-806) & S.of the SEGunly nberes Enforcement Rules, 2002 amended as
on date. For datailed barms end conditions of the sale, please refar ta tha link providad in Mis PNB Housing Financa Limited/securad creditor's wehsite Le. www.pnbhousing.com

“Nofice is heraby given o the public m general and m parficuiar b the Domowens)

, Newi Diabhi=190001

Phomedz-01 1233571711, 2335717, 3105414, Webswwwipnbhousing.com

Loan Nao. Nama of the Borrowss! | Demanded |  Matum of Description of tha Reserve | EMD | LastDataol | BidIncra | Inspactian | Oateof | Known Encumbr
' Co-Borrower Amount & | possession Proparties Prica 105 of | Sshmision memtal Dats & Buction & | ances Courd
IGuarantneiLagal heirs (&) Data (B} [} mortgagad (0 {RP] (E} §{F] | ofBid #64 | Raba{H} Tim {1} Time (J] | Caseieny[K) |
HOWRJK T/ 22035650 Es. Physical | Ajgnfs Complex Wing B, 4th Floor s Rs. | #-08-HM Rs. G0 | SN | *MILMet
Bhavesh Jerambhal Velkariya ! | 29,48 4469 Sadruvasvasvant Road, Nr Gangatrl | 2,071,0000- | 207 1005 18,0600 - between between Krown
Mital Bhaveshbhal Viekarlys | 23 on date Dalry, Sadhuvasvani Roead, al, 12:30 FM 01:30 FM
B.Q.; Rajkot 07.10,2023 Gujarat -360001. io 04:00 PM | 10 03:00 PM

"Together with the furtiher interast
best knowladge and information

Tha cliva purchasersibidders are rogquasted to

labar fhan nesd warking
(Erdarcamant) Rulas, 20

com For any assistance refated to Irllslire-ctinn ofthe
Solankl, Tol Free - 1800 120 5800, E-Mai

PLACE:- RAJKOT, DATE:- 13.09. 2024

erty or obtaining

18% p.a. as applicabla, incidental expenses, cost, charges e, incurmad
the authorized Officer of PMB Housing Finance Limited, there are no
Immovable/secured assels except what is disclosed In the Column No.-K. Further such encumbrances to be cateredipaid by the succesasful purchaserbidder at his'her end.
i ascariain the veracity of the mentioned ancumbrances,
(1.) &5 ondale, thana = Ro order restrainng @ndior courl injunclion PHERFL ke authorized Officer of PHNEHFL from selling. abenatng andlor disposing of Be abowa mmmovable properliesisecured
essels and sisbus &= mentianed in column no-K {2) The prospeclive purchasenbiddar end interested parties may indepandandly take the
pagsed atc Fany, gtaled in column no-k. Inclisding bt nod imited 1o thee fitls of the documeands of e Be pertaining theneto avsilabis win the
b submithireg tenclertid apalication form or making Offens), The bidderfa) has to sign (e e and condfans of tis auction akong with the Bk Fom, (3.} Please nole $hat In terms of Rule 373}
o tha Sacurily éﬂlla:ccs-lglEr-'ﬂ-ur{;umun‘.: Rubas, 2002, e bidder(shithe purchaser is iegally bound 1o depoesil 28% of the amounl of Sale prca, (inclusive al aarnas] monay) on b =ama I:Iai.l ar no
% The =3la may be confirmed in favour of {dders) anly afler racaipt of 25% of the sale prica by tha sacured creditor in eccardance with Rule 52} of the Security inlerest
. Thet remaining T5% of the = sale consideration amount hes io be depasited by tha purchesar within 15 days’ fram the date of acknosledgameant of sale canfirmation
of mandatory peded of 15 days

independantly

other

n;‘ﬁa:nur- of the plaading in the proceedings/ondears
MBHFL and satishy themsalves inall respects grar

letier and in defaut of such depasil; the authonzed officer shall forfeit the par pavment of sale corsideration amount within 15 gays fram e date of expl
merdianed in he sale confrmaticn lelber and the propetylsacired -azal shall b fesold a5 per the proviskons of Sarfaesi Acl (4] Mis C1 India Private Limited would be assisting the
Authaorised officer in conducting sale through an e-Buckion having its Corporate office at Plot Mo, B8, Ird Floor, Sector 44, Gurgaon, Haryana 12204 Wabsite -www. hankeany 5.
& Bid Documents and for any other guery or for registration, you have to co-ordinate with Mr. Manojkumar
I: auction@pnbhousing com, |5 authaorised Person of PNEHFL or refer to wasw pnbhoushng.com.,

50i- AUTHORIZED OFFICER, PNB HOUSING FINANCE LIMITED

the date of payment. andior realization thereof, ™ To the
encumbrances! claims in respect of abowe mentioned

ZONAL SASTRA CENTER, 1st Floor, Bhikaji Cama Place,
New Delhi-110066. Email: zs8343@pnbh.co.in

SCHEDULE OF THE SECURED ASSETS

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the publicin general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which has been taken by the Authorized
Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what is”, and “Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s).
The reserve price and the earnest money deposit will be as mentioned in the table below against the respective properties.

Lot. Name of the Branch Description of the Immovable (A) Date of Demand Notice u/s 13(2) of SARFAESI Act, 2002 (A) RESERVE PRICE TP;LGL ¢ Details of the Name &
No Name of the Account Properties Mortgaged/ (B) Outstanding Amount as on (Rs. in crore) (B) EMD (last date of deposit of E-Auction encumbrances | Contact No
. (C) Possession date uls 13(4) of SARFAESI Act, 2002 EMD) known to the | of Authorized
Name & addresses of the Borrower/ Owner's Name [mortgagers of : secured creditors | Officer
Guarantors Account property(ies)] (D) Nature of Possession (C) Bid Increase Amount
(Symbolic / Physical / Constructive)
1. Zonal SASTRA: Delhi 1. Industrial Plot, Situated at Village A) 10.08.2015 A) Rs. 5.20 Cr 23.10.2024| NotKnown | Rakesh Kumar
M/s Siddhi Vinayak Power Generation & Distributers Pvt. Ltd. Tena, Block No 47 under the revenue B) Rs. 6875.85/- Lakh+int.+Charges as on 09.08.2015 B) Rs. 0.52 Cr (22.10.2024) 11:00 AM to Mob. No.:
M/s. Siddhi Vinayak Power Generation & Distributers Pvt. Ltd. (Since M/s Siddhi Vinayak Power | Survey No 27/1-A, Block No 48 under C) 19.12.2016 C) Rs. 1.00 Lakh 04:00 PM 9803020820
Generation & Distributers (P) Ltd., merged with M/s Swarup Power Generation (P) Ltd.) Reg Office:504-505, | the revenue Survey No 27/1-B, Block D) Physical (Afternoon)
Kusal Bazar Building, 32-33, Nehru Place, New Delhi-110019 No 49 under the revenue Survey No
Mr. Surendra Babu Sabbineni, Director of M/s Siddhi Vinayak Power Generation & Distributers (P) Ltd., & | 27/1-C, Block No 50 under the
M/s Swarup Power Generation (P) Ltd. 1145, Road No. 58, Jubilee Hills Hyderabad-500033 revenue Survey No 27/1-D, Taluka
Shri Harihar Rao Garapati, Director of M/s Siddhi Vinayak Power Generation & Distributers (P) Ltd. & | Olpad, Dist. Surat total area 16573 sq.
Mis Swarup Power Generation (P) Ltd. mtr. in the name of Sh. Surendra Babu
PlotNo. 304’ Vasantha Villa, Raghuram Street, Mogalrajpuram, Vijaywada-520010 (A.P.) Sabbineni S/o Sabbineni Papaiah.

DATE : 12.09.2024, PLACE: NEW DELHI

(STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002)

financialexp.epapr.in

The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions: 1. The properties are being sold on “AS IS WHERE IS BASIS” and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS” 2. The particulars of
Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation. 3. The Sale will be done by the undersigned through
e-auction platform provided at the Website https://ebkray.in on date and time of auction specified above. 4. For detailed term and conditions of the sale, please refer https://lwww.pnbindia.in, https://ebkray.in

AUTHORIZED OFFICER, PUNJAB NATIONAL BANK

. Ahmedabad



ERI0E A N G <oz 200 D1.14-9-2024

3

vien[ha1 216et [QRcivi iR 2l
286l YR Avdlial ealld] Al

WAMR 2L viewha, d. 43

vioweu 2221 s Firarul vuslsy wibd Qdzadl widl
aclluil Slapizn s34 2w ABarier R oden aul
iRl oaSonst wiell 2issat ol UER oM Uil 4y
ogalR 2l Qe HAR 2AUHGL AL, vl Nl oddon,
ARMIME SR GOUS A R6ds el glensid il @d, e
99,390 Al YEHIA 5049 SRAML UL el wuA sl
Slavssiaedl L s weauleir wiofedla Q0 221t ABaRie oadon,
yuizafie ode azL culadons waze gL srami vdl ¢dl.

dAsyd
anf
& meS2na

(doirlicaoal Mos Aos12dl GllS s Plosan
(SW1Re uRloz1 A2 ot 51 ufsat) AN, 095 ot (6121101 5 3601)

ssfazs fafZson

Hoifad [Eadl
1] siviez 2ezed un. 2w el 3-s Rl gz R3S
2] ARz R wudad adlw 01naes
3] okl s G o stile e wAollell- 5

i/l &

UNT1GITSEPTCOM0647

41 diRe B 2 vl Aot |
| it ozl sl otz

1 dike taumrdl 2z wilka o Ro-Aae oW, ue/siz-olsa s, esua wd,

B sl (6 56 i ) s s, 2esie-350313, ol
T TE oA A

sl an
7| drsicarsl el i el T 03.2085

RACARE

J T —
2241 IBBI/IPA-004/IP-P003¢6/2096-
4¢/1069%

] P pr——r "
e il 50052 B
il e

Al @ RAeg -30¢, ATMA e, ogell vuzellowd wil, suzed s
bt 2] 20 - 0 - 30 00¢

e ez £Y2509Y NN

4 cabsrajput309@gmail.com

o e il
s B e
| Gt

.
et ip.shyam1996@gmail.com

o2
12} aveion i, o 26 G d, s 2l NA
Tat-se ($9)L 5 () o9,
o oo i
s B

1] sl sz szl Bl

T il b o o asdar | M
g URRR T sl s
0 vl

(s e i )

vidldien yasHi 2o Yol UNUIEY
vild UeRE EERAIA [o:9es ARarR dlel

waRE g
AR 43
el asui dals
R 2 el A
oL 4as s 53 ¢l 8.
WA A4As HSA GIRL Ell
ulRezeAL Al el
sl iRl dEz [es
gelvie Aciell el 8. WiEl
i gl g v [Aae srewml
24 9.
& Al Wik 2l
el swasipAing -l vl
asl cul wfora yas dsa
dalia  agewr o4
wiveqian wdl @y 8.
AR Al Il 2UHS ML
2RI 2% vl Al 26l 8.
wNHIE, 2RI U WL
o orglonl ulazue well e
§. [uaes aiuuiaa wi

seyRul 0a0 e,
wellulul 22w gela,
aeuizul 30y glal,
waryul aeu gelal,
wfdles wi yve el
woRe WAUL dier dlul.
AMeY MM FRell 2RI
2l yyee gElol Ul 5o

vyere gelalan as uRel
g cuet dldl, @ v
PRI DR RO
widlaeusl w14l
wRIAIHAL sudid] Al i
Ao/ A5 WA g1RL Al
RIUAL A+ NN ug
26 8.

AR, UASHL Y ¢ /20

il HI2RL S 8

vl v yusui ol y.dl.afl A
2idIg [l Barig ol RYMA el Ay

RIGISICTEY viousla dLa3

gacy gizst [aml silaoud azauzal
wirRiedl A o, oLl i dat giRy sl
2] vl vy (oveniiniedl (a Hisell wesm
A3 5204 e, W @ e 2aagl Zhil sellsl
el et vieuollaue A sul dler ARl dzsal,
AR MR AL, WAL R Braiza-l Fafd e
Vigdiui vl cwrsll send 8. viensila agsie
ol wldat Tzew i Sl © i villseaz gl
Held BA5 SE15 USL MR A AL el €14 ARAR
dley yrasl vl daL dledey dumz Ul A
£25 L ¢ /20 Vigeliel DAL izl unoll evensf
Al Vgl sl w2 Wiz @l Ralk U8 ©. axwE
€A AL 2t Wizl Seu sl lesian ws du ®
AR o oy YRASL R Al 2iadl dl SAEs
{122 ol oyett T s el seul il 8.2
onotd wasll g1l e sdsex aw
Ml dl sl vl wil. fordz sudR aul
SRS JorRal o9l SRcll el gL Ay, 258l
wuellal st ydea 53 dler yragl £14 Aleu 2la

(audlz:

G, AL o WAL WAL SR e 8.
A Nasal vidlawd dle sasiell aou v
Qv {124l ARRE AL Vgl B2 dlsyail-l
o/R WL B, R dlovufl AR AL cuR wau
ug 8.

IIFL

FINANCE

CIN: L67100MH1995PLC093797
Regd. Office: IIFL House, Sun Infotech Park, Road No. 16V, Plot No.B-23, Thane Industrial Area, Wagle Estate, Thane - 400604
Tel: (91-22) 41035000 + Fax: (91-22) 25806654, E-mail: reach@iifl.com « Website: www.iifl.com
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2Alvilg] oll: GlIaldIR- PlidoldI2 Risl A, dIGS) - elideidlR

ailes dlot 181602 of.: GL30045903, GL30813380, GL29287600, GL29192024, GL29781115, GL28822981, GL28841474, GL30796780, GL30778211, GL28783071, GL30751704, GL30761036, GL24093649, GL28727482, GL28705115, GL30711443,
GL30680080, GL30712624, GL30654246, GL30713510, GL30702447, GL29303863, GL30625076, GL30604597, GL30570603, GL30595280, GL28611577, GL28588839, GL28544886, GL28522911, GL28423120, GL30280102, GL30185577, GL30184451,
GL30179521, GL30185257, GL33880484, GL28015912, GL28012987, GL29956766, GL30030678, GL27924242, GL27929944, GL30039722, GL30062721, GL29939658, GL29991180, GL30007081, GL29966301, GL29286354, GL27709546, GL27714987,
GL21537644, GL29793519, GL29782713, GL27432194, GL27450183, GL29597914, GL29609662, GL29408214, GL29044297, GL29040752

2AMvlg] ol CHICIoldR- CHIdold1R Y8R, dIGS] - AlldioldR

aiies dllof 2481602 oi.: GL33760843, GL33603445, GL34176294, GL33981255

2Alvilg] ot GildatoR- 8IS S11A5 YA, dIGS] - GildeidR

sles dlot 24516oz of.: GL30812101, GL28866152, GL28848488, GL28840923, GL28837711, GL23678236, GL28739045, GL28759507, GL22147124, GL30689092, GL30676410, GL30482864, GL30680594, GL30465882, GL30684787, GL22098789,
GL28567251, GL28584310, GL28539367, GL30563785, GL30563094, GL22037159, GL34323782, GL22980758, GL28422276, GL28394370, GL30418701, GL30415387, GL30371767, GL30377780, GL30344766, GL30332687, GL30281217, GL30253950,
GL30249965, GL30233575, GL30220021, GL29787371, GL28150279, GL28145367, GL30149647, GL30153351, GL30159476, GL30068306, GL30125264, GL30105442, GL30108671, GL27877032, GL27897784, GL29975598, GL29935861, GL29955524,
GL29927064, GL29913543, GL27682318, GL27688164, GL29789544, GL29791908, GL29583203, GL29545439, GL29534994, GL29446670, GL29437753, GL29424393, GL29415210

2Alvilg] oli: lidotrR-dldl ASa YA, dIGS - ClldaldR

ailes dlot 181602 of.: GL22739239, GL27471014, GL30798156, GL30780218, GL28846258, GL28778833, GL30696801, GL30710886, GL28704579, GL22117924, GL28597129, GL30562941, GL28541764, GL30581708, GL21978512, GL30415080,
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